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(b) if so, when such a Departmental 
Committee was constituted, the names of 
the members of the Departmental Comm 
ittee; 

(c) whether the Committee has submitted 
its repot t to the Government; if so, the 
nature of recommendations  made; and 

(d) whether Government have examined 
the same ar.d when it is proposed to issue 
notification or bring forward an amending 
Bill in the Parliament ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1. K. GUJRAL): (a) Yes. 

(b) A Departmental Committee was set 
up on the 2nd May, 1970 with the following 
composition: 

(1) Shri P. R. Nayak then Secretary 
Department   of   Works,    Housing   and 

* U. D.—(Chairman) 

Members 

(2) Shri K. S. Pandalai, Joint Secretary 
and Ligal Adviser, Min i s t ry  of Law, 
Department of Legal Affairs. 

(3) Shri G. K. Bhanot, Joint Secretary, 
Ministry of Finance, Department of 
Expenditure. 

(4) Shri S. C. Varma then Chief 
Secretary, Delhi Administration. 

(5) Shri B. S. Manchanda, th-:n Com-
missioner Municipal Corporation of Delhi. 

(6) Shri S. C. Chhabra then Pres'dent. 
Mew Delhi Municipal Committee. 

(1 Shri M. Bhattacharyya then peputys 
Secretary. Department of W. H. & U.  D. 
—(Member)   Secretary 

(c) ar cf (d) Yes, the Committee submi 
tted their Report to Government on the 
21s t September, 1970. This report has been 
referred on the 12th October 1971 to the Me 
mbers of the Consultative Committee of the 
Ministry   of   Works   and   Housing   through 

tlie Department of Parliamentary  Affairs for 

thei r  comments and suggestions which aie 
Still awaited. Only on receipt of their com-
ments necessary further action in accordance 
with the prescribed procedure could be taken. 

12 NOON 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED POSTPONEMENT OF ANNUAL 
EXAMINATIONS  BY THE ALIGARH MUSIIM 

UNIVERSITY 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 

(PROF. NURUL HASAN): Sir, according to 
the information furnished by the Aligarh 
Muslim University, the PUC, Pre-Medical and 
some other annual examinations for 1972 have 
already been conducted and completed. The 
High School examination is scheduled to be 
held from May 25, 1972. Some other 
examinations such as M. A./M.Sc/M. Com.. B. 
Ed., B. Sc. (Engg). M. Sc. (Engg) and main 
and subsidiary subjects in B. A. (Hons)/B. Sc. 
(Hons.)/B. Com. (Hons) etc. which were 
scheduled to be heid early in May 1972 have 
now been postponed. A representation was 
made by the Students' Union first in May and 
then these were postponed to begin from   May 
20. 1972. 

Subsequently, the Students' Union una-
nimously passed a resolution that no Unive-
ersity Examination be held till a favourable 
University Bill was introduced in the Parli-
ament. The Union represented that the 
students were not prepared to appear in any 
examinatio nunless and until the question 
relating to University Bill was finally settled. 

On May 13 and 19. 1972, the agitation for   
the   indefinite    postponement   of  the 
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exeminations was continued. About 1,000 
students went to the houses of the Vice-
Chancellor and the Registrar. Apprehending 
that some of the students might resort to other 
methods, such as picketing of the examination 
centres, and taking into consideration the 
disturbed atmosphere and the fluid situation, 
the Vice-Chancellor after consulting the Deans 
of Faculties. Heads of the Departments and 
Senior Teachers decided on May 19. 1972, to 
postpone the examinations till July 5, 1972. 

The University has assured that necessary 
steps will be taken to complete the postponed 
examinations within the shortest possible 
duration and to declare the results as quickly 
as possible thereafter. 

Since the pre-Medical and the Pre-Uni-
versity examinations have already been 
completed, students desircus of seeking 
admission to M. B. B. S., B. Sc. (Er.gg.) and 
B. Sc. (Hons.) courses will not in any way be 
handicapped. The University proposes to hold 
tests for admission to Medicine and 
Engineering courses as (scheduled. 

[MR. DEPUTY CHAIRMAN in the Chair] 

"On Jan. 29 he has addressed at least 
fifteen convocations, but nowhere did he 
find such a large gathering of students 
sitting quietly and patiently during the 
distribution of medals which lasted an 
hour." 
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"The Commiitee has unan'mously 
recomended that the residential character 
of the students should be maintained and 
hence there should no question of 
affiliation or grant or privilege to a 
Universily and colleges established by any 
outside agencies. Certain amendments 
necessary to give effect to this 
recommendation and to maintain its 
minority character..." 

Sir, I emphasize : 

"...minority character should be cairied 
out in respect of the sections concerned..." 

PROF. S. NURUL HASAN : Sir, it is 
qu i te  true that the students of the Aligrah 
Muslim University have come and seen me on 
various occasions and I have told them what 1 
have also told the House that I am very keen 
that the Bill for Aligarh Muslim University 
should be brought before the House as early as 
possible and passed. I am still making efforts. 
As the House undoubtedly knows, a complex 
Bill requires extensive consultations and it also 
needs the time of the House which is already 
very hard-pressed. 
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I have held consultations with the University 
Grants Commission because, after all,  apart 
from   the points which   have been raised by 
my   hon.   friend,   theie   is   a   much    more 
important point wlr'ch is that the Bill should be 
drawn   up on lines   which  the   academic 
community   considers   to   be   suitable    and 
desirable for the efficient   functioning of the 
University.    All   these  consultations   have 
been   taking   time.    Further,   we    have   to 
hold   consultations with   various   Ministries 
of this   Government.     But on   one   point I 
can give a categorcal  assurance to the hon. 
Members   and that is   that the Government 
have   accepted  the   recommendation   of the 
Gajcndragadkar Committee that the residential   
character   of   the   Central   University, apart   
from the   University   of Delhi   which has   
special   needs of   its   own,   should   be 
accepted and that in the proposed Bill which 
will come before the House, we will see that 
the power   to   affiliate   institutions   will   be 
removed in accordance   with the recommen-
dation   of  the   Gajendragadkar  Committee 
Report.     I would also like to   make it clear 
as far as ths   House is concerned,   that till 
now this   power has   never  been   exercised. 
So it is not a question that some inst i tut ions  
which were in fact affiliated   are going to be 
disaffiliated.     It was an enabling power, but it 
was   not exercised.    The   Government is, 
however,   conscious of  the fact   that   there 
has been   some  controversy   in this   regard 
also   but   the   Gajendragadkar    Committee 
recommendation   being very   very   clear on 
the  subject,   I cannot   go into   its   further 
details.    The House   will be able to see the 
details   when the Bill   is before the   House. 
We hope   that this power   to affiliate under 
section 12A of   the present   Aligarh Muslim 
University Bill is proposed to be deleted. 

So far as the question of the recommen-
dations of various committees r garding the 
character of the University etc. is concerned, 
in regard to the Gajendragadkar Committee 
it was discussed in both Houses of 
Parliament and the policy of the Government 
was made clear. Hon. Members are welcome 
to look at the proceedirgs of the House and 
see the stand taken by the Government. 

The House will also recall that in 1970 a 
Bill was introduced in this House. That was 
introduced after t ak ing  into consideration 
the views expressed by various Committees 
and bodies   from time to time   but the 

Government had declared that it was bringing 
in an interim measure because the 
Gajendragadkar Committee Report was not 
available. The Government had then promised 
to bring forward a consolidated Bill after that 
Report had been made available. This created 
a certain amount of misunderstanding as to 
what was meant by an interim measure and, 
therefore, the Government did not proceed 
further with that Bill. When the 
Gajendragadkar Committee Report came to the 
Government, It was considered, the Report has 
been laid on the Table of both the Houses. I 
have myself written to the State Governments, 
the University Grants Commission has 
commended this Report to various Universities 
and it was on that basis that we had inforemed 
the hon. Member, when he put that question, 
that we wish to bring forward Aligarh Muslim 
University Bill more or less in accordance with 
the recommendations of the Gajendragadkar 
Committee. 
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PROF. S. NURUL HASAN: The hon. 
Member perhaps was unable to hear all that I 
was attempting to say and therefore there was 
amis understanding. All that i said was 
thatthose who are aspiring for admission to 
theMBBS, B.Sc. (Engg.), B. SC. (Hons.) 
coursee will not be seriously handicapped 
becaurs the pre-University and pic-Medical 
examinations have been held. 1 had myself 
stated that the B. A.B. Sc. (Hons). B. Com. 
(Hons.), M.A., M. Sc. (Engg.) etc., all these 
examinations have been postDoned. I am 
personally feeling deeply concerned about this 
particu'ar matter and when the delegation of 
the Students' Union met me this morning 1 
also drew their attention to the fact that this 
was likely to cause very serious hardships to 
these young men and women who have to go 
in for jobs or who have been continuing their 
education as a result of sorious hardship being 
undergone by their parents. 
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PROF. S NURUL HASAN: Sir, this de-
cision of the Students' Union in my opinion 
was a very unfortunate decision and I hope and 
appeal to them that they should reconsider 
their decision. If they wish to express their 
opinion there is a great deal of scope to 
express their opinion in various ways but they 
should not have, in my personal opinion, taken 
such a decision which will cause a great deal 
of hardship to people. However Sir, 1 am 
unable to understand how this particular 
decision of Aligarh is going to affect the 
Gorakhpur university. That point I have found 
it a little difficult to understand. 

As regards the question of changing the 
name of the University either of A'igarh or of 
Banaras, there is no proposal before the 
Government to this effect. 

PROF. S. NURUL HASAN : Sir, I think I 
have already clarified all the points to which 
the hon. Member has made a reference. I have 
said that I am making every effort to bring the 
Bill as early as possible. I have also stated in 
the other House that the Government have no 
intention of changing the existing character of 
the University. I have further stated in both the 
Houses that the Government have broadly 
accepted the recommendations of 
Gajendragadkar Committee and that they are 
making efforts to incorporate the broad 
features of the recommendations of the 
Gajendragadkar Committee in the Bill. 
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PROF. S. NURUL HASAN : So far as the 

Gajendragadkar Committee Report is 
concerned, if the hon. Member will turn his 
attention to the first chapter of the Report, he 
will observe that the Report does contian some 
broad observations regarding the Aligarh 
Muslim University. So far as the question of 
the details of this agitation is concerned, the 
information which has been given to me by the 
University is that the decision of the students 
union was unanimous that no university 
examination be held till a favourable 
University Bill was introduced in Parliament. 

DR. BHAI MAHAV1R : No memo-
randum was submitted ? You have no 
information ? 

PROF. S. NURUL HASAN : I have no 
information. This morning, when the office-
bearers of the Students, Union came to see me, 
if I may recall, Mr. Arif Mohammad Khan was 
also there and he never expressed any 
divergent opinion in his conversation with me. 

DR. BHAI MAHAVIR   :   Naturally. 

SHRI BANARSI DAS : Will you get a 
report from the administration also ? 

PROF. S. NARUL HASAN : Since the 
hon. Member has made a reference to an 
agitation in the city, I shall certainly call for a 
report as to what the situation in the city is 
because we do not want, whatever may be the 
views which are being expressed inside the 
University, that they should get mixed up with 
any type of tension between the city and the 
University. 

DR. BHAI MAHAVIR : Sir, one major 
point which I asked, the hon. Minister has not 
touched that in a satisfactory way. He said that 
the Gajendragadkar Committee does in a broad 
way touch the Aligarh University. I agree. We 
know what the Gajendragadkar Committee 
says but we do not know what the people 
carrying on this aeitation mean bv the minority 
character. And are you in a position to tell us 
whether the two can be reconciled or not 
because on the Gajendragadkar Committee's 
recommendation you promised to bring 
forward the Bill ? 

PROF. S. NURUL HASAN : Sir, the 
students have not made their point as clear to 
me as according to the press report they have 
made it clear to the hon, Member. 

SHRI A.K. A. ABDUL SAMAD (Tamil 
Nadu) All this unhappy development has been 
due to the undue delay in introducing the Bill 
on the Aligarh Muslim University I fail to 
understand the lame excuse of the hon. 
Minister. According to him, a comprehensive 
Bill requires extensive consultation. How 
many years will it take to bring forward a 
comprehensive Bill ? Even to bring forward a 
Bill on the abolition  of the privy 
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[Shri  A.K.A. Abdul Samad] 

purses it look only one week on the floor of 
our House. But, unfortunately, for the past 
seven years, this great seat of learning is being 
managed without a proper constitution and is 
being managed by a group of people who have 
no regard for the basic values on which this 
institution was founded. Sir, 1 am sorry to say 
there is corruption fiom the top to the bottom. 
Even pucca houses are built inside the Campus 
without any peimission firm the proper 
autorities. Even now, Sir, at this stage, the hon. 
Minister is not specific in his reply when 
actually the Bill is going to be introduced, 
whether in this session or in the next session. 
For the past so many years on the floor of this 
House, Minister after Minister have been 
giving promises. Sir, during April, 1970, the 
then hon. Education Minister. Dr. V.K. R. V. 
Rao, said on the floor of this House :— 

•'I took the matter to the Cabinet and I 
have decided to introduce the Aligarh 
Muslim University Bill as early as 
possible. 1 will try to introduce this Bill 
duri g this session or otherwise it w'll be 
introduced definitely in the next session." 

Unfortunately, Dr. Rao disappeared. And 
then cfme our very illustrious Education 
Minister, Shri Siddhariha Shankar Ray. He 
was very vociferous in his assurance. He said 
during the month ol July last years :— 

"With regard to the Aligarh Muslim 
University, while there has been some 
delay in the matter, this has been entirely 
due to our efforts to have a consensus in 
the matter. Meanwhile, the 
Gajendragtdkar Committee has submitted 
its report on the governance of the 
universities, vvlrch has been considered 
by the Univesit;es, Grants Commission. 
The recommendations of the Committee 
are under examination by the Ministry and 
long time legislative propsals will be 
formulated in the light of this report and a 
comprehensive Bill on Aligarh Muslim 
University would be introduced at the 
earliest." 

One   year has   passed.    Our illustrious 

Education Minister, Shri Siddhartha Shanker 
Ray, has also left. 

Again, Sir, I want to know from the hon. 
Minister whether not only the residential 
character but also the minority character will 
be retail ed while introdusing 'he Bill, while 
formulating this so-called comrehe-nsive Bill, 
because that is most important. All these 
controversies arose because of that. In this 
connection I want to remind the hon'ble 
Education Minister whether he will take into 
consideration" the pledge given by the ruling 
party in their poll manifesto issued during the 
election, 1971. They said — 

"The Congress will strive to ensure the 
democratic functioning and protect the 
autonomous character of educational 
inst i tut ions including those at the 
instance and for the benefit of the 
minorities." 

I want a categorical reply whether this 
p'edge will be fulfilled by the present 
Education Minister. 

Further, I want to reiterate that the Aligarh 
Muslim University is an endearing monument 
of the culture of the Muslims of the country, 
raised created and founded by the labour and 
great sacrifice of the Muslim community^ and 
cherished by it as a trust and bequeathal to the 
future generations. What we want is that its 
minority and residential character should be 
retained and protected. 1 what a categorical 
reply from the Minister. 

PROF. S. NURUL HASAN : I would first 
of all like to make one appeal to the House 
through you, Sir. ] think, Sir, that it is not in 
the best interest of the country and all its 
educational institutions that serious charges are 
levelled against our educational institutions 
without so much as a previous notice being 
given to the minister concerned to ascertain the 
facts so that he is in a position  to defend the 
Universities. 
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PROF. S. NURUL HASAN : I like to say 
that as far as my information goes there has 
been no case of corruption which has come to 
light of the type to which the hon'ble Member 
has made a reference. I would also like to 
make one important submission before the 
House. Even though after the unfortunate 
events of 1965 the University continues to 
have a nominated Executive Council and a 
nominated Court the life of the University has 
been continuing undisturbed and there has 
been no interference on the part of the 
Government. 

Sir, in a University what are the basic and 
fundamental matters on which decisions are 
needed. The syllabus, the examination. the 
number of posts to be created, the 
qualifications for the posts, the appointment of 
experts for appointment to various posts, 
extra-curricular activities, residential life, the 
conduct of examinations, research, approval of 
research projects, non-degree and post-degree 
research, all these matters, Sir, are within the 
purview of the Academic Council, and there 
has been no interference whatsoever with the 
comosition of the Academic Council. The only 
changes that were made in the composition of 
the Academic Council were made at the 
request of that Council itself which proposed 
an amendment    to   the     statute,    and   
those amendments were accepted. 

* 
SHRI SYED AHMAD (Madhya Pradesh) 

: Does it mean that the Bill is not necessary. 
With all that has been going on in the 
University, the Minister thinks that the Bill is 
not necessary. He is talking through, his hat. 
There are charges of corruption, not only of 
corruption but of nepotism.    Everybody is 
t ired of it. 

PROF. S.NURUL HASAN : So far as the 
hon'ble Member is concerned nobody should 
reaily mind what he says. He is too good a 
gentleman to be taken seriously when he gets 
angry. 

DR. BHA1 MAHAV1R : It is a very fine 
compliment. 

SHRI NAWAL KISHORE : It is the 
biggest compliment to a Member. 

PROF. S. NURUL HASAN : I intended it 
to be  a compliment.    It is   a   deliberate 

compliment   because I hold the hon.  Member 
in such esteem and affection. 

Sir, 1 have already replied to the question 
about when the Bill would come. So far as the 
character of the university is concerned, I have 
explained that matter also. Now everyone 
wishes to use the adjective which suits him 
best. I am personally using the word that 
whatever be its present character, there is no 
intention to bring about a change in the 
existing character. 

SHRI SYED AHMAD : Sir, I want to put 
a question. 

MR. DEPUTY CHAIRMAN : Dr. 
Ahmad. 

DR. Z. A. AHMAD : Sir, the hon. 
Minister has put himself and his department 
into a mess. 

DR.    BHA1   MAHAVIR : He    or   his 
predeces sors ? 

DR. Z. A. AHMAD : His department, not 
the hon. Minister; his department headed by 
the hon. Minister, is putting i tself into a mess. 
I tell you, they will not be ab'e to get out of 
this easily. First of all. this Bill is not going to 
come in this session. The examinations have 
been postponed till July. Our next session will 
be held after July. And the same threat will 
contiune in July. The students will say, "No, 
we are not going to sit for the examination". 
Then you will postpone the examinations 
further. Then after introducing the Bill in 
August or September, perhaps you will be ab'e 
to hold the examinations. By that time there 
will be some bg thouble; demonstration, 
procession, lathi charge, all those will take 
place. Some communal complications will also 
develop at that time from communal elements 
among the Muslims and communal elements 
among the citizens of Aligarh. I warn you that 
because of this delay in introducing this Bill, 
you will be handing over the whole situation to 
the disruptive communal elements of both the 
communities who will fish in troubled waters. 
I, for the life of me, do not understand why this 
Bill is being delayed.    I cannot understand. 
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SHRI BHUPESH GUPTA (West 
Bangal): Sonic officers are coming in the 
wa^. 

DR.   Z.   A.   AHMAD : Five years, six 
years,   seven   years.    Are we  childern that 
we should   believe the hon.  Mini s te r  that it 
is a very cormlicated Bill consultations have 
to be made, etc.,   and secondly   the House is 
too   preoccupied with all  sorts of matters to 
take up   this Bill ?  Bring this Bill.    The 
House   will find its   own time.    The House 
will carve   out time for  this Bill.    I accuse 
this department and I think it is responsible for   
inefficiency,   for   insensitiveness   to the 
developments,   for   lack   of  foresight,   and 
that is   why   you   are   delaying   the  whole 
thing.    You will   create a first-rate compli-
cated   situation not only   in Aligarh   but in 
the country   as a whole.    What happens in 
the   university and   the town, due   to these 
demonstrations, etc., will   have its reporeus-
sions outside.    Then you   will  bring   in the 
Home Ministry and you will quiertly get out 
of this saying, "It is no longer  my concern; it 
is the   Home Ministry's   concern and  the 
Home Ministry will take charge of it." That is 
what   you   are   heading  for.    Therefore, I 
tell you, make up  your mind.    Still there is 
time.    There   are   five or   six days   l'ft. 
Bring   the Bill in   these   five   or   six  days. 
(Interruption) 1   demand   that   in   these   six 
days, this Bill must come before this House 
and the other House.   There is enough time. 
You can move quickly in the matter because 
the whole   thing is   coming   to   the   boiling 
point.    Therefc, you must  go and tap the 
proper door.    If it has  gone   to the   Prime 
Minister, go to the   Prime Minister and tell 
her that   this is   the situation—perhaps   she 
is not aware of what is   going on in Al iga rh  
and tell   her that the okay   should be given 
quickly.     If there   are    procedural   hurdles 
anywhere,   go   and    remove   those   
hurdles. But please do not hand over the 
situation to the   disruptive   elements.    There   
are  good elements among   the students in the 
Aligarh University,   there    are   sensible    
students, sensible elements     They also want   
that the Bill should be brought   because their   
hands are weak; the communal elements, the 
rabid elements, take advantage of the whole 
situation and the   sensible elements, the 
progressive-minded elements, when the whole 
storm is created, cannot  say anything.     
Therefore please   realise that   it is not   only 
the question   of   the   Aligarh   University;   
there are certain by-products,   dangerous by 
products, 

and you should face them. Therefore, my 
request to you is, do not give us vague 
promises, "being considered, ''as soon as 
possible", "at the earliest possible moment", 
and so on. You are playing with us. I think I 
express the opinion of the House generally on 
this side and that side when I demand that the 
Education Minister must bring the Bill before 
this House within this period, that is, before 
the end of this session. 

PROF. S. NURUL HASAN : Since no 
clarification has been asked from me, I am 
most greatful to the honourable Member for 
his wise advice to which I will give most 
respectful consideration. 

SHRI BHUPESH GUPTA : We are not 
a class. Advice was quite clear. Before this 
Session ends, the Bill should be brougnt. That 
was the advice. Surely you will keep it in mind. 
We will keep it in mind. Dr. Ahmad will 
always keep it in mind. But what about the Bill 
? That is the main thing. I am surprised that the 
Education Ministry should also be so 
inefficient. I find many Ministries are 
inefficient. Education Ministry is one which has 
got a back seat in the Government. Added to it 
inefficiency ? Then what does it look like ? It 
become a joke. Please tell the Prime Minister—
we shall take a procession to the Prime Minis-
ter—and impress upon her that the Bill should 
be brought. I regret, if we had a lawyer as 
Education Minister, I can understand. Being 
himself an eminent educationist and also 
connected with the University I t h i n k  he 
should understand the problem better than any 
other person and he should expedite the matter 
quicker than any other person. And now I find 
Prof. Nural Hasan is ceasing to be a professor 
and an academician and is becoming ope of the 
ministerial cogs in the bureaucratic machine. So 
I will have it in mind. But this is not the way. 
Yc u act as an educationist with courage, or get 
out cf the Government if you cannot do that 
thing. 

SHRI TRlLOKI SINGH (Uttar Pradesh) : 
My regret is that the position re-ma.ns where it 
was when this discussion started, namely, the 
cause for the postponement of the Aligarh 
University examinations to July next remains 
as it is. The matter  of  bringing   forward   an   
amending 
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Bill relating to the Aligarh Muslim   Univer-
sity Act is before the House and before   the 
Government for a very long time.    I   doubt 
very   much   if   there   is   any   difference   
of opinion between  the  Government   and   
the people of this country  insofar   as   the   
academic p-oblems are   concerned.      The   
difference,   if   any,   relates, broadly 
speaking, to three points :   one, there is   the   
residential character of the Univers:ty.    And  
it   is good   that   the  Government  has   
found  it possible to accept  the  
recommendations  of the Gajendragadkar 
Committee.   The second is about   the   
democratic   character   of   the University.    
As everybody   knows   for   the past seven 
years nominated bodies have been functioning.     
And it does not do any credit to the 
Government to say that the nominated bodies 
have been functioning  very   satisfactorily,   
perhaps    they    have   been   doing better 
work than the  elected   bodies   before them, 
which means   there   is   a   danger   of these 
nominated bodies continuing to   function   in   
the   University.      I would   submit that the 
Government of India  should   come forward 
with a   categorial   declaration   that the   
democratic   character   of   the    Aligarh 
Mus'im   Univeisity   would  be restored very 
soon. The third point is about the minority 
character.   It seems that there is a difference 
of opi.iion between   the   hon.   Members   in 
the Opposition and the   non-official   section 
of this House and we   have   not   been   able 
to   impress   upon    the   hon.   Minister   for 
Education   what    the    minority   character 
means.    It means   nothing   more,   nothing 
less   than   fully   attracting   the attention of 
the provisions of article 30   of   the   Consti-
tution. I know that there are practical diffi-
culties in the way of the Government. If this 
demand for minority character as   envisaged 
in article 30 were to be fully conceded, then 
this University will cease to be  a   Centrally 
governed university and it   will   be   put   on 
the grant-in-aid  list.     I   doubt  very   much 
whether for the minority   like   the   Muslim 
minority   can   ever   raise   Rs.   2   crores or 
Rs. 3 crores a year to run a   University   of 
that size.    The difficulty is that the Muslim 
minority wants substantial right   bvcause   of 
the difficulties created by   the   judgment   of 
the   Supreme   Court.    Government   is   not 
prepared to give even   national   right.    My 
submission is this : Let this   controversy   of 
substantial right  of   minoriiy   character   or 
notional right   of  minority   character   may 
continue for some time,  but   in   the  mean- 

time immediate steps should be taken to 
restore the democratic character of the 
University and also the residential character 
of the University by deletion of Section 12A 
of the University Act which enables it to 
affiliate colleges which are not run by itself.  

I would further say that the examinations 
have been postponed to July 1972. I quite 
realise the difficulty of the Minister because 
it may not be possible for the Minister to 
bring a Bill during this session in the next 
few days that are left for us. But they can 
very well come to a decision to publish the 
Bill in the Gazette and thus make it a public 
document and say that government propose 
to bring forward a Bill in that form. I think, if 
something like that were to be done, it will 
allay the feelings in the minds of the students 
and go a long way to remove this controversy 
and pave the way for the holding of the 
examinations as scheduled in July next. 

PROF. S. NURUL HASAN : What I 
would like to do is, if it is at all possible for 
me, to introduce the Bill in the House rather 
than publish it in the newspaper. 

SHRI M. RUTHNASWAMY (Tamil 
Nadu) : Apart from the advice given by Shri 
Ahmad, may I ask what exactly is the 
wording of the resolution of the students ? 
Do they want postponement of the examina-
tion till the Bill is introduced or till the Bill is 
passed ? Moreover, may I ask whether there 
has been any attempt either by the Minister of 
Education or by the Universiry authorities to 
enter into any argument with the students as 
to why they should postpone the 
examinations till the Bill is introduced ? 
There seems to be no rational connection 
between the two. I can understand the 
students wanting to postpone the examination 
on account of the oppressive heat that is 
prevailing in the Northern India. But what is 
the rational connection between the 
postponement of examination and 
introduction of the Bill ? That is why I ask 
for the exact wording of the Resolution. 
Secondly, has the Minister or the University 
authority entered into a dialogue with the 
students and tried to persuade them to state 
their objection to the holding of the 
examinations because I am sure even students 
in a   rampage   listen 
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to rational arguments ? Has there been any 
attempt in this direction ? 

PROF. S. NURUL HASAN :   I do not 
have the text of the Resolution because it was 
not sent to me by the University. But the 
wording as summarised by the University was 
as follows :— 

The Students' Union unanimously 
passed a Resolution that no University 
examinations be held till a favourable 
University Bili is introduced in the Houses 
of Parliament. 

1 p. M. 

The words used here are "till a favourable 
Bill is introduced." 

SHRI NAVAL KISHORE : What does it 
mean ? 

SHRI BHUPESH GUPTA : Who will say 
that an unfavourable Bill should be introduced 
? 

PROF. NARUL HASAN : Sir, the 
Students' Union represented that the students 
were not prepared to appear in any 
examination unless and until the question 
relating to the University was finally settled. 
This is the information which has been 
communicated to me. As the hon. Members 
would realise, the detailed report has not yet 
come to me. This is the emergency report 
which the University has sent. 

SHRI BHUPESH GUPTA : You have read 
out from the emergency report. You say you do 
not have the detailed report. Is it not possible 
for you to send some of your people ? I 
understand your Secretaries are going all over 
the world. Some of them can be sent to 
Aligarh. Sir, one Mr. Kripal Singh was there in 
the Education Ministry and you know very 
well and, Sir, he spent some six months in 
Paris and abroad. So, If you th ink  you cannot 
do it, tell us. Tell us and we shall get it for you. 
You are reading out from the emergency 
report. Please do not practise bureaucratic 
methods for goodness' sake. Prof. Hasan, you 
have reputation for adhering to rules, but they 
do not have. 

MR. DEPUTY CHAIRMAN  : Let him 
complete the  answer. 

PROF. S. NURUL HASAN : Sir, the 
matter was discussed at a meeting of the Deans 
and the representatives of the students. I am 
told that efforts were made at the meeting of 
the Deans and the Proctor and the 
representatives of the students. This point was 
raised with them and an attempt was made to 
convince them that there was no rational 
connection between the int roduction of the 
Bill and the holding of examinations. In fact, 
Sir, this is precisely what I myself attempted to 
do this morning when a delegation of the 
University Students' Union came to see me and 
I tried my best to persuade them to have the 
examinations held as early as possible, because 
it would not be in the interest of the student 
community itself if the examinations werj to be 
postponed. 

PAPERS  LAID ON THE TABLE 

ANNUAL REPORTS AND ACCOUNTS (1969-70 
AND 1970-71) OF THE SHIPPING CORPO-
RATION OF INDIA LIMITED AND RELATED  

PAPERS 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI OM 
MEHTA) : Sir, I beg to lay on the Table a 
copy (in English and Hindi) each of the 
following papers, under sub-section (1) of 
section 619A of the Companies Act.  1956 : 

I. (i) Twentieth Annual Report and 
Accounts of the Shipping Corporation 
of India Limited, for the year 1969-70, 
together with the Auditors' Report on 
the Accounts and the comments of the 
Comptroller and Auditor General of 
India thereon. 

(ii) Review by Government on the 
working of the Company. 

[Placed in Library. For (i) and (ii) see 
No. LT-3010/72]. 

II. (i) Twenty-first Aunual Report 
and Accounts of the Shipping Corpora 
tion of India Limited,  for the year 1970- 


